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0.A.1125/91.

P.Raghava Raoc
Vs
1. The Superintendent of Post COffices,
Narasaraopet, Guntur District.
2. The Sub-Divisional Inspector (P),
Vinukonda Sub-Divisicn,

Vinpukonda,Guntur District,

3. Smt. K.Mary Danamma

Counsel for the applicant

HYDERABAD BENCH

Dt. of Decisi

.. Applicant.

Respondents.

Mr.B,Nageswara Rao

Counsel for the respondents : Mr.N.R.Bevaraj, Sr.CGSC

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN,)

THE HCN'BLE SHRI B.S.JAI PARAMESHWAR :
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' ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN : MEMBER (aDMN.)
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Heard Mr,Patro for Mr,B.Nagsswara Rao, lesrhed counsel
for the applicant and ¥r.N.R.Dewaraj, learned counsel for the

respondents,

2. The applicant was working as a keave vacancy ol EDDA
from 29-06~97 in Kagrampudi Sub post office, From 10-07-97 tc
22~-8-97 the applicant was appointed as a provisional appointee
against the post of EDDA, Karampudi sub post office_ as the
incumbent of the post was prometed., Later R-=3 was[é%%&ﬁé&gs¢é§:§
who was working as EDMC,\Voppicher]a B.C., wastransferred to
the post of EDDA, Karampudli zs R-3 had represented for transfer
to this place. That request was favourably considered and she
was posted as reqular EDDA, Karampudi replacing the provisional
appointee who is the applicant herein vide memo No,FF/EDMC/Da/

Voppicherla/97 dated 20-8-$7 (Annexure-2).

3. This QA is fil€d for setting aside the impugned order
No.FB/EDMC/DA/Voppicherla/97 dated 2P-8-97 (&nnexure-2) and for
a consequential direction to the respondents tc continue the

applicant in that post.

4, The applicent submits thet he being a provisiomal
appointee cannct be revlaced by another provisicnal appointee,
But the reply clearly states that R-B%gg not appointed on a

| W
prcvisicnal kasis as she was already a ;egular EDMC, Voppicherla,
She was transferred as a regular EDDAIOn her request, Hence this

contenticn cannot ke up-held.

5. The applicant furthzr submite that the EDMC post vacated
. v N
by R-3 has to be filled by, him, and n if it is on provisicnal

basise :}he applicart has not worked in that post earlier, Hence
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the question of considering, for thetpost m£ tiet his request

may not arise at this juncture. The learned counsel for the
respondents submitS that the post vacated by R-2 had already
been filled,if the applicant is aggrieved by the f£illing of

the post of EDMC, Coppicharla vacated by R-3 then his remedies

lies in k%Ethallenging that postipqés EDMC, Voppicherla. This
CA is not filed challenging that,

has to fal 1';

6. In view of what is stated above the OA is dismissed’

No costs.

as having nc merits.

Hence this contention alsoc |

.

.JhT TARAMESHWAR)

(R. RANGARAJAN)
MEMBER(quL.) MEMBER { ADMN. )
a. .

Qiti//,//
Dated : The 24th_Sept. 1997
TDictated in the Open Courtf
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The lJuperintandsnt of Most OPPices,
Naragaraopet, Guntur Oistrict,

The Sub Civisionsl Inspector (P)
Vinukonda Sub DlVlleH, '
Ulnukanda Guntur.

One copy to Nr.B.Nagevuara Rac, Aﬂvacata, CAT Hyderabad.

One copy to Mr.8.R. DevraJ,Sr.crac CAT Hydeaabad. '
One copy to D.R(A), PaT,Hyderabad.
One duplmcaﬂe copy.
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